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THE CENTRAL AOI'IINISTRATDJE TRIBUNAL

PRINCIPAL BENCH; NEU DELHI

OA No 326/1987 , Date oP Decision :24.8,g2

Shri Bhishan Chander Peitioner,

Uers us

The Chief Secretary,
Delhi Administration, Respondent.
Delhi

CORAH ;

THE HDN'BLE m JUSTICE u'.S. flALIMATH .CHAIRCIAN
THE HON'BLE T'lR I.K. RASGOTRA', HEflBER (A),

For the Petitioner ...... None

For the ResQandent ...... None

judgement (ORAL)

(By Hon'ble Mr Justice U.S. flalimathj Chairman)

None appeared either Por the petitioner or Tor

the Respondent. The seniority list has been challenged

but the persons whose names are included in the seniority

list have not been impleaded as parties . The right that

ha-Q- accrued in their favour by virtue of the inclusion

of their names in the seniority list cannot be adversely

affected uithout t'heir having been given an opportunity

of showing the cause in the matter. As they have not

been impleaded aspartiesj rio relief can be granted in;-;,

this behalf. That being a' principal relief sought in

in this case, this petition • is liable to be dismissed
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for not implasding the necessary parties. Hence, the
\ *

pstition is dismissed, Wo costs.
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